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LAW fLEGISI’.ATPVE‘DRiFTING) DEPARTMENT
| - {Group-i) "
[ NOTIFICATION
S }aipur, May 3, 2005 A
_ Nq. F.2 (u}Vidhi-mons .—In pursuance of clause’(3)
of Article 348 of the Constitution of India, the . Governor is
pleased to authorise the pubhcanon in the Rajagthan Gazette
of the following translation in the English Language of the
Rajasthan Rajvittiya Uttardayitva- Aur Budget Prabandh
Adhiniyam, 2005 (2005 Ka Adhiniyam Sankhyank 7:—

(Autharlsed Enghsh Translation)

Bill’ No, 13 of 2005

THE RAJASTHAN FISCAL RESPONSIBILITIES AND
. BUDGET MANAGEMENT BILL, 2005

(Act No. 7 of 2005) S
[Received the assent of the Governor on the 2nd day of May,
L 20081
An
Act

‘to’ ensure prudence in frsml mmgemt and fiscal stability by,

progressive reduction of revenue deficit, prudent debt management

consistent with fiscal sustainability, greater transparency in ﬁsca!

operations of the Government - and conduct of fiscal policy in a

medium term-fiscal framework and for matlers con nected therewith -
or incidental-thereto. .

Be it enacted by the Ra]asthan State Leg:slature in the
Flfty-smth Year of the Republm of India, as follows:—

7 i.. 1. Short tltle, extent and:commencement. —(1) This
Act may be called the Rajasthan Fiscal Responmbxl;l’y and.
. Bndget Managemeni Act, 2005

(‘2) It ‘ghall extend to the whole of the State of

Rajasthan. "™ -
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(3 1t-shall .come into farce. on such date as the State
Government ‘may, by mnfmmon in. the: Qlficml- Gazette,

appnmtml:hmhehalf R

2. Definitions. —In this- Act, unless thf}' context
otherw:senquu'es, . .

(a) ‘annual budget" means - the Armual Financial

-

'Statemeﬁt laid before ‘the: Hotise of the State

Legis!ature under Amcle 2&2 af tﬁe{:onstltutmn

_ofIrrdia

“Congolidated Fuad’ ' means the Fund as defined

©in Article 266 (1) of -the Canstitution of.

()

(&)

India comprising all revenues received by the
Government of Ra]asthan, all loans raised by that
Government by the issue-of treasury bills, loans
or ways and means advances and: all. moneys

- received by the Govemment in repayment of loans;
' (C) ;

“clirrent year” means the yeéar preceding the year
for which the annual budget, Medium Term
Fiscal Policy Statemvent and the Fiscal Policy
Strategy Statement are being, presented

“efsuing year” means the financtal year for which
the budget is being presented; '

“fitiancial yeat” means the ‘yéar beginning on the

.. 1st Apni and ending oit’ aiﬁt March next follow-

ing;

) “Ascal déﬁ(:it" means the éxédss of total disburse-

(g

memg from the ‘Consolidated Fund-of the State

'(exctudina repayment of debt) over the sum of

revenue redelpts, recovery of loans and non-debt
capital mts into he Fund duﬂ.ng a fmanc:al

year; -

“fiscal mdmahqrs magns such mdu:ators as may
be.prescribed for evaluation of the. fiscal pos:tlon
of the State Govemment, : ,

11
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12 ..
) (h) *“fiséul angbops. hians the numencal cetlings pre-
" scribed % Mihe ablolutes (in Rupees  cyore) or as

(i)

proportions 1o the Gross State Dewnestic Product
ar other magnitudes for the fiscal'indicators;

“guarantees” means the ]iabiliﬁeis-'(txospt out-
standing guarantees agajnst State Insurance and

.+ -Provident Fund, which are included in total ex-
- .plicit liabilitles), undertaken by State Public Sec-
 tor Undertakings or Special Purpase Vehicles,

)

where servmlng and repayment liabilities fall on

 the State Govelninenit in the svent of default by
} eprmtlryl. {wj __iﬂ',‘ R
“prescribed’” msans prescribed by the rules made
*Public Sector Undertaking’” means the enter-

)

-

{n)

(0}
(p)

ptises having equity cohtribubon of more than
90% from the Government of Rajasthan, whether
departz,ngmﬁl_or__nqnedeparunentgl: _

. "Relervéﬂhlk”mem the Reserve Bank of India

constituted under sub-section (1) of section 3 of

the Reserve Bank of India Act, 1934 (Act No. 2 of |

1934);

‘‘revenue deﬁcu’ means the'am_dunt of excess of

revenue expenditure over reveriue receipts in_a

“Special Pufpose Vehiicle” means the instrumients
set- up for financing of investments through
borrawings not routed through the annual budget
oftheGov._ernmem of Rajasthan; ,
“State” meédns the State’ of Rajasthan;

“total liability” means the ‘explicit liabilities

“under Consolidated Fund of the State and the

Pﬁblic Actount ufthe State including General

Provident Fund.

12
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. sutdinable levels; * A
(b;:.--yﬁslmndn-hx—.revemg policies with dua regard
to cost.recovery and equity; ' -

: iftﬂ-‘:ﬁ;iﬁy- down_ nOrms for- prioritisation of éapifal

péverty reduction and- improverent in hume
 welfare. ST o |
4. Fiseal Management Principles,The Sa t Govern.

ment shall’bo"g‘ﬁid;d by ‘the: following fisca] Managerhent

" fa). transparency in setting the fiscal policy objectives,
. in Implementation of public policy and = in
. publication of State Governinent accounts so-as to
~ allaw the public o serutinize the conduct of fiscal
policy and the State of public finances as set out
., in section 7 of thig Act; .

(b) siability dpt,o a reaén;ﬁléhdég:ee and predicta- ..

‘bility in the fiscal policy making process; .
(O .7 ponsibllity - in the management of public
. 1 in—dahces_ Y . --'_-.._-_. ey

budget, namely:— IR
(a) Medium Term Fiscal Policy Statement; angd
(b) Fiscal Pelicy Strategy Statement,

13.
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(2) The Medium Term Fiscal Pchcy Staternent shall set
sorth the fiscal objectives and ‘strategic priorties of the

Siate Covernment with clear enunma.non of underlying

.Lasumptions
(3) In partu:ular and w1thout prejudice to the

provisions contained in sub-sestion {2), the Medium Term

. Fiscal Policy Statement ﬂlall-m an assessment of
sustamab:tity relating to— . -

‘(a) the balance- betwesn. revenue rece1pﬂs and
) ' revenunexpend:rmiﬁ; o
(b) the use of. cap&tal mmtpts mcludmg borrowmgs
for generanng,prﬁucuve assets;

(¢} the estimated ynriy pension hﬂbmtxes worked
‘out on actuarial basis, for the next ten years:

Irovided that for a period of five financial years from |

the conupencement of this' Act, pension liabilities may
instead of working out on actuarial basis, be estmated. by
making fgeecasts on the basis of tmnd growth rates.

" t4) Fiscal Pohcy stmegy smunent shall, inter alia,
coritain-

(_a) the fiscal pohc:es of the State Government -

" “fgy-the évguing -fimancial ydar relating to
padiefize recelpts, expenditure; borrowing and

gther. liabilities mcludlng guarantees,

lending and investments, uger. charges on
public goods/utilities and. description of
- other activities, such ‘as guarantées and
_-acﬁvitiesefpubﬁtmbrmthﬂakmgawhid\
‘have pmaﬂibudgetnry implications; -

" (b) the strategxc priorities of the State Govern-
- ‘ment in the fiscal area for the ensuing finan-

- cialyeat;

() key fiscal measutes: and ihe rational for any.

major deviation in fiscal measures pertain-

14
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" {a)

()

(c)_ .

()

(e} en
. ivith -the budget- giving in detail number of

ing to revenue receipts, subsidy, expendi-
ture, administered pricing, barrowings, anid
other liabilities including guarantees;
(d)- evaluation of the current policies of the State
‘Govenment vis-a-vis the fiscal management
- principles set out in section 4 and the fiscal
objectives set outin the Medium Term Fiscal’
Plan.

_ 6. Fiscal Management Targets.— In particular and
" without prejudice to the generality of the foregoing provi-
gions, thé Stase Gowsrnrment shall— -

reduce revenue deficit to Zero within a period of
four financial years beginning from 1st day of
,arid ending on the 31st day of March,

208 by following a path of average annual

reduction of 3 percent in the ratio of revenue
deficit to revenue receipts; ' '

reduce fiscal deficit to 3 percent of the estimated

Gross State Domestic Product by following a path
of minimur average annual reduction of 0.4 per-
cent in the ratio of fiscal deficit to estimated Gross
State Domestic Product;  ~

ensure that total ométanding_debt, ‘excluding
public account, and visk weighted outstanding

_ guarantees in a year shall not exceed twice of the

estimated receipts in the Consolidated Fund of
the State at the close of the financial year; '

ensure to bring out annual stéteglent ‘giving
prospects for the State economy and related fis¢al
strategy; . S

emure tp bring out special statement along

* employees in Government, Public Sector and
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| - Provided that mﬂm and fiscal deficit
_mqmceeﬂ the limits:apacified under this section due

to ground or grounds. of waforeseen demands on the

‘finances of the Stale ‘Government arising out of

~-mational security or nataral-@alimity induding famine

m&efors&drotharexoﬁp&o&dmmw .

&Rmmﬁme&awm

Provided further that the‘éicess beyond Wilts

- arising due ‘to Yhe grounds- mentioned in the first

- proviso shall be explained with a detailed statement
mﬂuﬂdmdgumumwlmrm_

- I-IouseofttsesnteLegxshm
7. Measures for Figcal Transparency. {i) 'Ih Shie

Gmnment shall take suitable measures kq ensure greater

transparency in its fiscal operatzons and mmlmiu, as far as

practicable in the public interest, secrecy in the preparation. .
of the Annual Budget. ) .

(2) In parncuiar, and mthout prejudme to the
generality of the foregoing provisidn, the State Government

‘shall, ‘4t the time of presentatioh of the annual budget,

duc;oceinasutunemmtheiafmuﬁaybepmcﬂbedm :

(u} in case of a chang;e the significant changes in the
accounting standards, policies and practices

jﬁt&ngorl&dyﬁnaﬂaﬂummn of

prescribed fiseal'indicators;

(b) details of bor‘rowmg\s Ways: uud Metns

S Advances/Overdraﬂs I\'iiled af from the
- Reservé Bank of India; ~ -

' Ed “HE eatittiion M pmsim llabiﬁtiit worked_

: ‘Wmmmhm:!mmn years

. ' I i - i Ly = _-J...- |
growih rates. )
1_6

r'h""&
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8. Public Expenditure Review Committee.—As soon

‘as may be after the commencement of the Act, the Govern- -

ment may, by notification jn the Official Gazette, appoint a
Commitiee to be called the Public Expenditure Review Com-
n'uttee with the following features:—

(aI The -Comrmittee shall consist of not more than.
- five members with professional expertise in the
fields of Finance, Economic Management,

~ Planning, Administration, Accounts and Audit
and Law;. . .

(b) The terms and conditions of service of the
members of the Committee and functions and
‘duties of the Commiittee shall be such as may be
prescnbed

-9, Measures to enforce compliance .—(1) The annual

- budget and policies arinounced at the time of the budget

shall be consistent with objectives and targets specified inthe
Medium Term Fiscal Policy for the ensuing and future years,

(2) The Minister-Incharge "of the Department of
Finance, shall review, after every six months, the trends in
receipts and expenditure in relation to the budget and

remedial measures ta be taken to achieve the budget targets.

The review report shall be in such form as may be prescnbed

and shall explain—

{a) any deviation or likely deviation in ‘meeting the
obligations cast on the State Government under
this Act;

(b) the rémedial measures, the State Government
pmposes to take.

10. Power to make rules.—(l} The State Government '
may, by nolification in the Offical Gazefte, make rules for
carrying out the provisions of this Act.

(2} In particular and without prejudice to the genera-
lity of the foregomg power, such rules may provide for all or

17
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any of the following matters, namely:—

(a) the form in which Medjum Term Fiscal Policy
Statement shall be prepared;

(b) the form of the Fiscal Policy Strategy Statement;

{c) the form of Statement in which State Covern-
ment shall disclose information required to be
disclosed under sub-section (2) of section 7;

(d) terms and conditions of service of members of
the committee constituted under section 8 and
functions and duties of the commiittee;

(e} the form of review report under sub-section (2) of
section 9:

(f) measures to enforce compliance of the targets
enumerated in section 6;

(g) any other matter which is required to be, or may
be, prescribed.

11. Rules {o be laid before the State Légis’lalure.—All
rules made under this Act shall be laid, as soon as may
be after they are so made, before the House of the State

Legislature, while it is in session, for a period of not less than

fourteen days which may be comprised in one session or in

two successive sessions, and if before the expiry of session-
in which they are so laid or of the session immediately -

following, the House of the State Legislature makes any
modification in any of such rules or resolves that any such
rules should not be made, such rules shall thereafter have
effect only in such modified form or be of no effect, as the
case may be, so, however, that any such modification
or annulment shall be without prejudice to the validity of
anything previously done thereunder. :

12. Protection of action taken in goed faith.—No suit,
prosecution or other legal proceedings shall lie against the
State Government or any officer of the State Government for
anything which is in good faith done or intended to be done
under this Act or the rules made thereunder.

18
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13. Application of other laws not barred.—The provi-
sion of this Act shall be in addition to, and not in derogation
of, the provisions of any other law for the time being in force.

14. Power to remove difficulties.—(1) If any difficulty
arises in giving effect to the provisions of this Act, the State
Governnient may, by order published in the Official Gazette,
make such provisions not inconsistent with the provisions of
this Act as may appear to be necessary for removing the
difficulty :

. Provided that no order shall be made under this
section after the expiry of three years from the commence-
ment of this Act. .

2 EVEI‘}'; order made under this section shall be laid,
as soon as may be after it is made, before thé House of the
State Legislature.

i, T, g9,

Secretary to the Government.

~Governmnent Central Press, Jaipur.

19
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
| (Group-2)
CORRIGENDUM
Jalpu:, May 10, 2005
No. F. 2 (12) Vidhi/2/2005.—In the Rajastha.n Fiscal

pom:blhnes And Budget Management Act, 2005 (Act No.
5 of 2005) published vide Notification No. F. 2 (12) Vidhi/2/
2085 &;gud 3* May, 2005 in the Rajasthan Gazette Extraordi-
nary, Part 4 (A) dated 3 May, 2005, the incorrect words/

expressions should be read with the following corrections:—

-

S.No. Reference Existing Expression/  Remarks
expression/ words to
words be read
' as
1 2 3 ' 4 5
1. 12*Hneof  BillNo.130f2005 -~ ——  Theexpres-
Page No. 10 . ~ sion stands i
. | deleted
2. M*Hneof - BILL, 2005 _ACT, 2005 |
Page No. 10 . _ ‘
3. 2% lineof priorties _ prioritids
. .= PageNo. 14
4 1P line of estmated © estimated
Page No. 14 .
5  4*lneof - Visk risk '
. PageNe.15 -
N . ~ w}

Se'cretary to the Government.

. 2
Government Central Prcss, Jaipur.

-
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NDTFICATION
, Ia;pur, May 26 2005
S. 0. 63. -——In exercise of the. pcwer eenferre
* section (3) of section 1 of the Ra)astham Ftscai“ Respof
and Budget M&amgemem Act 2005 (Act No. 7 of 2005), the
State Government here
datea;t whxch the Ra]asthan Fiscal Responsxbxhty and Budget
Management Act, 2005 shall come into force. -

88 -

S {ﬁg;F ?&A) FD 1(1)3/2004]_

By order of the Govgrner,

g e,

TR ‘ Dy Secretary-to Government. '

B ‘z?mance (Budget) Department.

eby appomts the S;d May, 2005 as the

. b



CHAPTER XI
AMENDMENT IN THE RAJASTHAN FISCAL
RESPONSIBILITIES AND BUDGET MANAGEMENT ACT, 2005
(Act No.7 of 2005)

29. Amendment of Section 2, Rajasthan Act No. 7 of 2005.- After
clause (k) and before clause () of section 2 of the Rajasthan Fiscal
Responsibility and Budget Management Act, 2005 (Act No.7 of 2005),
hereinafter in this chapter referred to as the principal Act, the following
clause shall be inserted, namely:-

“(kk) “Rajasthan Development and Poverty Alleviation
Fund” means a Fund created under section 6A;”

30. Insertion of section 6A, Rajasthan Act No. 7 of 2005.- After the
existing section 6 and before the existing section 7 of the principal Act,
the following new section shall be inserted, namely:-
“6A. Rajasthan Development and Poverty Alleviation Fund.-
(1) There shall be created a fund calied 'Rajasthan Development
and Poverty Alleviation Fund' (hereinafter referred to as the Fund) in the
Public Account of the State.

(2) Tax receipts of the State, comprising of its own taxes and share
in central taxes, in any year in excess of 17.5% over previous year and
any other revenue receipts, as the State Government may think fit, shall,
if the State legislature by appropriation made by law in this behalf so ... .
provides, be credited to the Fund in the ensuing year.

(3) The Fund may be used by the State Government only for the
following purposes:

{a)to meet revenue or capital expenditure in a year
wherein tax receipts of the State, comprising of
its own taxes and share in central taxes, are
estimated to be less than 10% over the previous
year;

(b)to meet expenditure on developmental schemes
or poverty reduction programmes.

{4) The Fund shall not be used for meeting non-developmental or
establishment expenditure as defined by Controller and Auditor General
of India.".
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